IN THE CENTRAL ADMI (ATIVE TR LBUNAL

PRINCIPAL BouNCH
NclW DELHI

JeRe N0O.551/95 Date of decision 6-5-1996
MA 705/96

Hon'ble Shri SeRe Adige, Member (A)
Hon'ble Smt.lLakshmi Swaminathan, Member (J)

Shri Chanan Singh
's/o Sh.Alla Singh
R/0 Flat No.145, Pocket A=3,
Sector-8, Rohini,Neu Delhi,

soe Applic ant
(By Advocste Shri B.S. Oberoi )

VSQ

1. Union of India
through General Manager
N.fes Baroda House, New Uelhi.

2. F.A. & CQA.DQ
Northern failway, Baroda House, New Uelhi

3, Divisional Railway Manager,
Ambala Cantt.,Ambala,.

eeo Respondents
(None for the respondents )

DR O ER (ORAL)

(Hon'ble Shri S.R. Adige, Member (A)
4

_The grievance of the applic ant who has retired
as foreman(Boiler) is regarding the non payment of
his retiral benefits and other dues, which has been
lis ted item‘uise at pages 6 and 7 of the O.A.,, and whosse

total amounts to % 3,69,503.47,

2, The O.R., was filed as back as on 20=3-1995, but

we note with regret that despite ser vice of notice upon
the respondents and several opportunities given to
them, they have neither filed their reply nor did they

abpear when this case was called ocut today sven on the

second call, In this connection, we note that on earlier
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occasions responceénts counsel had appearsed and sought

time, which by way Jf indulcerce was gr-ntsd,

filed
3. In the absence of any reply/by the respondents

and their failbre to sppear when the case was called
out, We are proceeding to dispose of this DR after
hearing applicent's counsel and on the basis of thse
materi al on records, at admission stage itself,

4, As stated above, the applicant has claimed
retiral benefits, and certain other dues, Respondents
are directed to treat this OAR as a representation filed
before them, emamine each of tha claims made by the
applicant, and thereafter dispose of those claims by
means of a detailed, speaking and reasonsd ordsr

within three months from the date of receipt of a copy
of this judgment, Payment shall be released of thosse
claims which are in accordance with rules, In the
event that any specific item is not admissibls as per
rules, respondentsshould specifically record reasons
for holding so, Where the delay has besn on the part
of the respondents themselves, in releasing any item,
which was lawfully due to the applicant, the raespondents
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will =iew - payq/“ interest on such dues at the

ra® of 12% per annum from the date the payment bscomes

due, til. the date of actual payment,

5, After disposal of the applicants OA/repressentation
in the manner indicated above by the raspondents, if any

grievance still survives, it will be open to the
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applicant to agitate the same through appropriate

original proceasdings in accordance with lau, if so

advised,

6o This O.A. stands disposed of accordingly. No
cos ‘ElSo

7. After the above orders had been dictated in

open court, but before they could be transcri bed
respondaents counsel 3hri Kshtriya appeared in court
later in the afternoon,much after applicant's counssl
Shri Oberoi had left,and claimsd that the legitimate

dues of the applicant had been releassd to him.

s Gl AL

(Smt,Lak shmi Suamrﬁgzkan) (S.R. Adxg
Member (J) Member (A)
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